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5917. SHR1 JANARDHANA POOQJA~
RY: Will the Minister of STEEL AND
MINES be pleased to state:

{a) what amouat has been spent by
the Government in revitalising IISCO
since its take over in 1872;

(b) whether the plant has now
achieved the desired incressed pro-
duction; and L

(¢) it not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STFEEL AND
MINES (SHRI KARIA MUNDA}: (a)
The total amount spent by the Govern-
ment so far on the plant rehahilita~
tion, modernisation and capital ex-
penditure schemes of Indien Iron &
Steel Co. Ltd., which are " still under
implementation, {s Rs. 10347 crores.

. (B) and (c). There has been substan-
tial fmprovement in the - production
performance of the Company since its
take-over In July, 1872, The capacity
utilisation in terms .of .salaable. steel
has gone up from about 43 per cent in

L 197313 to ahout 63 pay-ceptiin 1978-79.
 Bowever, there s no doubt, scope for
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Turiher do ens in production per™
formance. which has, -been below h®
targets by 288 and 19.0 ner-mt.n:.g‘_'
{na the years 1077-78 and 1978-10 n

pectively.  The main reasons whicP
have hampered attaloment of highe”
capacity utilisation are oulmeded tech
nology in certain areas, erratic operd”
tional parameiers of the blast furnace®
and lower availabllity of hot metal and
slag ladles for steel making, lowel
availability of Bessemer meertel':
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Representation frem Sikkim Prajan-
tantra Congress

5819. SHRI C.. K JAFFER

SHARIEF: Will the Minister of LAW,

JUSTICE AND COMPANY AFFAIRS
be pleated to state: K

(a) whether any representation has
been made to the #lection Commis-
sion by the Sikkim Prajantantra
Congress regarding the inclusion of
all eligible voters in the electoral Jist

(b) whether it has been alleged that
about 50,000 persons had been depriv-~
ed of their votes by the Kazi Govern-
ment; and

(¢) it so, the reaction of Central
Government thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Three re=
presentations have been recelved bty
the Election Commission from. the
Bikkim Prajatantra Congress regard-
ing vevision of the electoral rolls in
Sikkim with a view to bringing them

(b) No such allegation as is mention-
ed berein has been made in any ~of

~ fhie representations.





